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CALLING ATTENTION TO A MATTER  

OF URGENT PUBLIC IMPORTANCE 
Situation arising out 01 the strikes and 

agitations of farmers in different parts of 
the country 0n the issue of cane price 

[Mr. Deputy chairman in the Chair.] 

SHRI NARASINGH NARAIN PANDEY 
(Uttar Pradesh); Sir, I call the attention of the 
Minister of Agriculture and Rural 
Reconstruction to the situation arising out of 
the strikes and agitations of farmers in 
different parts of the country on the issue of 
cane price, affecting production of sugar> gur 
and khandsari. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION AND 
IRRIGATION (RAO BIRENDRA SINGH); 
They can 8fr-cuss with the Chairman in the 
Chamber. They should not question the 
decision of the Chair. 
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RAO BIRENDRA SINGH; Sir, Government 
considers that the agitation which has been started 
in certain areas of Maharashtra and the proposed 
start of similar agitation in U.P. and elsewhere is 
essentially of political nature. 

It is an accepted policy of the Government that 
the   -. •   (Interruptions) 

 
Sir, it is an accepted policy of the Government that 
the growers should be paid remunerative prices for 
their produce so that they have an incentive for 
sustained increases in production. 

The Central Government fixes only the statutory 
minimum price for sugarcane which is supplied to 
sugar factories. The minimum statutory cane price 
is in the nature of a support price which ensure-, 
that even in a year of glut the sugarcane grower 
gets a reasonable price for his crop. Government 
has been fully alive to the increasing cost of 
producing sugarcane over the years and this can verv 

clearly be seen from the fact that the statutory 
minimum sugarcane price was Rs. 8.50 per quintal 
linked to a recovery of Rs. 8.5% between the years 
1975 to 1978. For the same recovery the minimum 
cane price was raised to Rs. 10 per quintal in 1973-
79 

MR. DEPUTY CHAIRMAN:   Order, 
please. 



 

and was further raised to Rs. 12 30 otr quintal 
in 1979-80. During the current season of 
1980-81 the minimum sugarcane price was 
fixed at Rs 13 per quintal linked to a recovery 
of 8.5%. The statutory cane price has got a 
bearing on the cost of ex-factory levy price of 
sugar, and thus on the ultimate price of sugar 
distributed to the consumer through the public 
distribution system. The Government have to 
keep in view the interests of not only the 
producer but also the consumer. It may 
however be mentioned that the actual price 
that may be paid by the mills, depends on 
their total realisation from the sale of both 
levy and free sale sugar. The Government of 
India do not fix the actual cane price payable 
by the mills. However, Chief Ministers of 
sugarcane growing States on the advise of 
Prime Minister, have tried to assure better 
actual prices for sugarcane consequently 
increasing the remuneration to farmers. In 
most of the States barring Maharashtra, the 
State Governments have fixed sugarcane 
prices ranging between Rs. 17 to 21 per 
quintal and on an average, farmers are getting 
around fls. 20 per quintal in a large number of 
zones in the country in different State,'. In 
regard to Maharashtra, the practice followed 
is that initially an interim cane price is 
announced. This has been announced at Rs. 
16 per quintal by the State Government. Over 
and above this price at the end of the season 
when the total accounts of factories are 
known, additional price is paid to the growers 
depending on the average realizations by the 
factories. Since practically all the factories ate 
in the cooperative sector in Maharashtra, the 
additional realisations are passed on to the 
cane growers and thus the realised price is 
much higher than most of the States. This 
year also the actual realised price at the end of 
sugar sea 1980-81 for farmers in Maharashtra 
is expected to be substantially higher than the 
interim price. In view of the above   there    is 
no    reason    for 
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apprehension in the minds of the farmers 
regarding their not getting remunerative price 
for sugarcane. 

I would like to mention that despite the 
agitation, the production of sugar has 
recently shown encotnraging increase over 
the level of production last year. The 
following figures will show the position 
clearly: — 

*This was one of our good ^ears. 

Similarly the following figures will 
indicate the position of sugar production in 
the States of Maharashtra and Uttar Pradesh 
in the current season and their comparison 
with similar periods in the previous two 
seasons: — 
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The above total will crearly indicate 
that the production of sugar in the States 
of Maharashtra and Uttar Pradesh has 
not suffered and in fact is better than last 
year. 

As regards gur and khandsari, the 
production iS'in the unorganized sector 
and in the absence of accurate figures of 
production, it is difficult to quantify the 
effect of the agitation, if any, on their 
production. However, in recent weeks, 
the prices of gur and khandsari  have 
come down. 

As I have already stated in this august 
House* on 18th November, 1980 that the 
agitation is essentially of a political 
nature and that only some sections of the 
farmers have unfortunately been misled 
by politically motivated persons. The 
Government have always kept fully in 
mind the interests of the farmers. I take 
this opportunity of appealing to the far-
mers not to be misled and to call off the 
agitation which ultimately will prove 
harmful to the interests of the farmers 
themselves and the country. 

MR. DEPUTY CHAIRMAN: 1 would 
like to inform the House that the House 
will rise at 1.00 and then at 2.30 the non-
official business will be taken up. If the 
Calling Attention is not finished before 
1.00, it shall be taken up after the Half-
an-Hour Discussion is over in the 
evening. Shri Pandey. 
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MR. DEPUTY CHAIRMAN: We shall 
now continue this discussion after the Half-
an-Hour Discussion is finished in the 
evening. Yes, Mr. Sitaram Kesri. 

ANNOUNCEMENT     RE.     GOVERN-
MENT BUSINESS 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI SITA RAM KESRI): Sir, 
with your permission, I rise to announce that 
Government Business in this House during 
the week commencing 1st December  1980, 
will consist of: — 

1. Consideration and passing of the 
following Bills, as passed by Lok Sabha: 

(a) The Smugglers and Foreign 
Exchange Manipulators (Forfei 
ture of Property) Amendment 
Bill,  1980. 

(b) The Territorial Army 
(Amendment)  Bill,  1980. 


